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£. Shri R.Raeanathan,
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Nau Delhi. ••• RE^i>P^NDENT

The applicant Shri A.K. Bhattacharjea, uho uaa uorking aa
Aaaiatant Director (Aecounta) under the aecond reapondanta haa in
thia application aought to quaah the order dated 24.2.1995 of the
Governeant of India, ttiniatry of Chamicala and Fartilizara uith-

drauing the Notification dated 12.1.1995 permitting him to retire
from aervica voluntarily uith effect from 16.2.1995 and a declaration
that he atood retire uith effect from 16.2.1995 uith conaaquentia 1
benefits of payment of ratiral benefits uith interest • 18^ par annum
for one month and benefits uith compound^at 24^ P.a.

2. The applicant had iaauad a notice to the Govarnment on 8.11.194

seeking voluntary retirement under Rule 48-h of the CCS(Penai0n)
Rules, 1972. This uaa accepted and by order dated 12.1.1995, the
applicant uaa alloued to retire and as a result he stood retired

on 16.2.1995. While so the impugned order dated 24.2.1995 was

isduad to him and thereafter the respondents did not finalise the

retirement dues of the applicant. It uaa under these circumstancea

that the applicant filed thia O.A. seeking the aforesaid relief.

3. The rospondants in a very short reply have stated that the

impugned order dated 24.2.1995 had bean uithdraun and the applicant

atood retired with effect from 16.2.1995. They have also undertaken

to all the reiral dues of the applicant as expeditiously

aa possible.
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4» Heard the learnad counsel for the parties* As

the issue involves in this ease is quite siiaple we

propose to dispose of the application at the admission

stage itself* The respondents have not stated any

valid reason for issuing the impugned order concelling

the order dated 12*1*1995 permitting the applicant to

retire voluntarily* If the impugned order dated 24*2*1995

had not been issued it would have been possible for the

respondents to finalise the pensienary claim of the

applicant within a reasonable timof but en aeeeunt of the

withdrawal of the permission to retire voluntarily by the

impugned order for no valid reason, obviously the

respondents dUsaNireit^ themselves from finalising the retiral

elaims of the applicant. If that had not teppened, the

amount due to the applicant could have been received by

him within a reasonable time able his retirement and we

are of the considered view that a period of two months

from the date of his retirement would have been settlement

for making a final setlement of his retiral dues* That

having been not done and no valid explanation is forthcoming

from the respondents for not doing so wc are convinced

that the respondents are liable to pay interest on the

amount of his dues from a date two months from

the date of his retirement. The applicant has claimed

interest « 18% from the date of his voluntary retirement

at 18% for one month and with compound interest 24%
P.A after one month on the retiral benefits* Ue are not

convinced that such a plea can be allowed* The delay in
this ease though avoidable could not be said to be

culpably long warranting a view to be taken that interest

more than 12% should be paid. The learned counsel for

the respondents stated at Bar that the retiral dues of
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the applicant will ba paid within a period of one

nonth fron today. Undor the cireunatancea wo are

satisfied that th% intareat Juatice will be met if the

raapondenta are directed to pay all the retiral benefita

to the applicant alengwith intereat at 12$ per annum

from 16.4.1995 till the date of payment within a period

of one month from thia date.

5. In the reault the application ia diapoaed of

directing the reapondenta to pay the entire retiral

duea to the applicant within a period of one month from

today with intereat ii 12$ P.h with effect from 16.4.1995

till the date of payment. There is no order aa to coats.

(K. nuthukumar) (4.V/. Harida
WC(J)


